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In The Cen'tFal .Admi:nist;:ratiye T:ribun.al 

J aipu:r Bench, J a.:ilpu.ri 

Date of Order 

6.12.2000 

Orders 

Mr. C.B.Sharma, couneel for the applkcint 

Mr. S.S.Hasan, counsel for respondent Nos. l and 2 

Mr. U.D.Sharrna, counsel for respondent Nos. 3,4 and 6. 

None present for ether rei:pondents 

The learned counsel for the ·respondents Nos. 3 ,4 and 6 

submit tea that in vjew of the notHicaUon dated 12th September, 
I 

2000 whereby the applicant has been appointed in the cadre of IPS 

alongwith ether candidates, the present OA has become infructucus. 

2. The learned counsel for the applicant agrees that vi de th] s 

notification the applicant stands promoted and .his grievance stands 

redressed. 

3. In view of above submission, the present OA has become 

jnfructuous, consequently disposed of accordingly. Parties are left 

to bear the]r own costs. 

·.J ~ ( ~l. 
(N.P.NAWANI) 

Adm. Member 

:.(A.K.MISHRA) 

Judl.Mernber 

\· 


